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*372 SHRI MAN SINGH VARMA

SHRIJ P. YADAV
SHRIN K SHI'TWALKAR

Will the Mumster of HONLE AL AIRS |
be pleas d to refer to the reply to Starrcd
Question \¢ 77 anven m Rayva Sabha on
the 20th Novembar 1968 and state the
reasons for the «xpuluon of Fatha Ferrer
from the counuiy and then eranting him
pernussion to return to India®]
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+{THL MINISTER OF STATLC IN
THE MINISTRY OF HOML ARLAIRS
(SHRI VIDYA CHARAN SHUAL\)
Yather Ferrer was notexpelled fiom India
A visa for lum for work in \ndhra Piadesh
has been  gramed since Government saw l
no objection to is bemng allowed to comu
back to work m any State where he would
be acceptable.]

[ ] Engh<h translation

| nstructed the Doputs €

——

1963 | te Questions 2606

A\t 11 ON SUPFRINTENDING [[NCINFFR
i~ I\DRAPRASTHA  Biraw an

3,0 SHRI B N MANDAL
tne Minister of HOME  ATTAIRS
pleased to state:

Will

be

‘a) whethcr Goverpment s attention, has
been drawn to the case of the Superintend-
mg Engmeer Shri S C Kapoor who was
very badly assaulted and insulted i 1l
Indraprastha Bhawan on the 1gth Scptam-
ber, 1968 while he ws actually ¢ngaged in
Tus oflicial duty,

(bY  whether Government  enqurcd
abcut the severiny of hisnjuries from the
Wil'n _don Hospiral guthortues whae he
had to remain under treatment for a num
ber of day<, and v

() whether Government hive tid Lo
know the names of persons who mihcted
myuries on hus person and if so what steps
have been taken agamnst them?

THY MINISTER OF HOME AFF AIRS
(SHRIY B CHAVAN' (a) and (b
Yes, Sir

(¢) TheTiwu cnmr-Geovernor Delha had
n omisstonetr Dellnn
to mquite nto and report cn vhe happen-
mgs m and rounda the Indr g vsth bhis-
wan on Sepumber 19 1968 He hos ae-
ported that 1t Lias not heen possible 1o hy
the idenuty of mmdividual pohcemen who
indulged 1 unprovoked beating of imno-
ccnt persons i the 'Y bulding

C OURT PROCLEDINCS
LANGITAGE

IN  STATF

«37¢ SHRI IHIILAT VILLALAN

Wil the Aimister of HOMT ATEFAIRS
be plcased to state whether there 1§ anv
proposal under Govanmants conwdara-
uon to bring fornard v Comual ! isla-

ton to cnable the various High Cowts to
use any language wsed for anv offical
purposes of the State concerned m thar
procecedings?

THEL MINISTER OF STATE IN THE
MINISTRY OF HOME \TFAIRS (SHRI
VIDYA CHARAN SHUKLA) Under
Arucle §48(2) of the Constitution read with
Section 7 of the Official Langnages Act,
1969, tne Governor of a State may, with
the previous consent of  the  President,
authorise the use of Hinat «rth Offic1al
Language of the State m procccdings be-
fore the Higch Court of that State Section
7 of the Officrd Tanzuages Act, 1gh3 has
not so far becn bhrought mto force



